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arewr/ ORDER

PER: VIKRAM SINGH YADAV, A.M.

This is an appeal filed by the assessee against the order of Id.
CIT(A)-I, Jaipur dated 08.02.2019 challenging the sustenance of levy of
penalty U/s 271B of the IT Act pertaining to assessment year 2014-15.

2. Hearing was conducted through Video conferencing due to Covid-
19 pandemic prevailing in the Country. None has appeared on behalf of
the assessee. Given that the appeal has been filed way back in May,
2019 and has been adjourned on number of occasions, it was decided

not to adjourn the matter any further as the sufficient opportunities
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have been provided to the assessee and it seems that the assessee is

not interested in pursuing its present appeal.

3. At the outset, it is noted that the delay in filing the present appeal
by 41 days. There is nothing on record in terms of explanation
furnished by the assessee as to the reasons which has resulted in such
a delay in filing the present appeal. Therefore, in absence of any
explanation on record explaining the reasons for the delay in filing the
present appeal by 41 days, the appeal is dismissed in limine as barred

by limitation.

4. At the same time, the assessee is at liberty if so advised to come
forward with the requisite explanation and to file an affidavit explaining
the reasons for delay in filing the present appeal and seeking recall of

the present order which will be considered by the Bench as per law.

In the result, the appeal of the assessee is dismissed in light of

aforesaid directions.

Order pronounced in the open Court on 31/08/2021.
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